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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 4th November, 2025
No. HHC/GAZ/14-321/2011-1.—Hon’ble the Chief Justice has been pleased to grant

ex-post-facto sanction of 04 days commuted leave w.e.f. 08-09-2025 to 11-09-2025, in favour of
Smt. Neha Sharma, Senior Civil Judge-cum-CJM, Una.
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Certified that Smt. Neha Sharma had joined the same post and at the same station from
where she proceeded on leave, after expiry of the above period of leave.

Certified that Smt. Neha Sharma would have continued to hold the same post of Senior
Civil Judge-cum-CJM, Una but for her proceeding on leave for the above period.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 4th November, 2025

No. HHC/GAZ/14-269/2003-1.—Hon’ble the Chief Justice has been please to grant
08 days earned leave w.e.f- 06-11-2025 to 13-11-2025 with permission to prefix Gazetted holiday
falling on 05-11-2025 in favour of Dr. Parvinder Singh Arora, Additional District and Sessions
Judge (C.B.1.), Shimla, H.P.

Certified that Dr. Parvinder Singh Arora is likely to join the same post and at the same
station from where he proceeds on leave after the expiry of the above period of leave.

Also certified that Dr. Parvinder Singh Arora would have continued to hold the post of
Additional District and Sessions Judge (C.B.1.), Shimla but for his proceeding on leave for the
above period.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 4th November, 2025

No. HHC/GAZ/14-53/74-VIL.—Pursuant to appointment of S/Sh. Sandeep Sharma and
Navish Bhardwaj, as Additional District and Sessions Judges, vide Notification No. Home.
B.A(2)11/2006-HC-Vol-III, dated 30-10-2025, they are posted against the vacant Court/post of
Additional District and Sessions Judges for the purpose of drawal of salary till further orders, as
under:—
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1. Sh. Sandeep Sharma, Additional District and Sessions Judge-III, Kangra at
Dharamshala.

2. Sh. Navish Bhardwaj, Joint Director, H.P. Judicial Academy, Shimla

They shall undergo two months' induction/practical training i.e. one month at the H.P.
Judicial Academy, Shimla and one month in the District Courts, Shimla.

Note.—1. Both of the above named Judicial Officers shall be on probation for a period of
two years.

2. Their regular posting orders will be issued later on.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 6th November, 2025
No. HHC/Estt.3(460)/96.—04 days commuted leave w.e.f. 09-09-2025 to 12-09-2025 with
permission to suffix second Saturday and Sunday on 13th & 14th September, 2025 is hereby

sanctioned, ex-post-facto, in favour of Smt. Madhu Chauhan, Court Master of this Registry.

Certified that Smt. Madhu Chauhan has joined the same post and at the same station from
where she had proceeded on leave after the expiry of the above leave period.

Certified that Smt. Madhu Chauhan would have continued to officiate the same post of
Court Master but for her proceeding on leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 10th November, 2025

No. HHC/GAZ/14-310/09-1.—Hon'ble the Chief Justice has been pleased to grant 06 days
earned leave w.e.f. 17-11-2025 to 22-11-2025 with permission to prefix and suffix Sundays falling
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on 16-11-2025 and 23-11-2025, respectively in favour of Dr. Arvind Malhotra, Principal Judge,
Family Court, Kangra at Dharamshala, H.P.

Certified that Dr. Arvind Malhotra is likely to join the same post and at the same station
from where he proceeds on leave, after expiry of the above period of leave.

Also certified that Dr. Arvind Malhotra, would have continued to hold the post of Principal
Judge, Family Court, Kangra at Dharamshala but for his proceeding on leave for the above period.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 11th November, 2025

No. HHC/GAZ/14-386/2018.—Hon'ble the Chief Justice has been pleased to grant 30 days
earned leave w.e.f. 12-11-2025 to 11-12-2025 with permission to prefix maternity leave and earned
leave falling w.e.f. 16-04-2025 to 11-11-2025 in favour of Ms. Isha Agarwal, Civil Judge-cum-
JMFC, Nalagarh.

Certified that Ms. Isha Agarwal is likely to join the same post and at the same station from
where she proceeds on leave, after expiry of the above period of leave.

Also certified that Ms. Isha Agarwal would have continued to hold the post of Civil Judge-
cum-JMFC, Nalagarh, H.P., but for her proceeding on leave for the above period.
By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 10th November, 2025

No. HHC/Admin.6 (23)/74-XVII.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2(32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
declare the Additional District and Sessions Judge-I, Kangra at Dharamshala as Drawing and
Disbursing Officer in respect of the Court of Principal Judge, Family Court, Kangra at
Dharamshala and also the Controlling Officer for the purpose of salary, T.A. etc. in respect of Class
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IT to IV establishments attached to the aforesaid Court under Major head "2014 Administration of
Justice" during the leave period of Dr. Arvind Malhotra, Principal Judge, Family Court Kangra at
Dharamshala w.e.f. 17-11-2025 to 22-11-2025 with permission to prefix and suffix Sundays falling
on 16-11-2025 and 23-11-2025, respectively or till he returns from leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 1st November, 2025
No. HHC/ Admn.3(390)/94-1.—13 days earned leave on and with effect from 10-11-2025
to 22-11-2025 with permission to prefix second Saturday and Sunday falling on 8th & 9th

November, 2025 and suffix Sunday falling on 23-11-2025 is hereby sanctioned in favour of
Shri Rajesh Kumar Sharma, Additional Registrar of this Registry.

Certified that Shri Rajesh Kumar Sharma is likely to join the same post and at the same
station from where he proceeds on leave after the expiry of the above leave period.

Certified that Shri Rajesh Kumar Sharma would have continued to officiate the same post of
Additional Registrar but for his proceeding on leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 1st November, 2025
No. HHC/Estt.3(677)/2009.—12 days earned leave on and with effect from 03-11-2025 to
14-11-2025 with permission to prefix Sunday falling on 02-11-2025 is hereby sanctioned in favour

of Shri Yashwant Singh Chauhan, Secretary of this Registry.

Certified that Shri Yashwant Singh Chauhan is likely to join the same post and at the same
station from where he proceeds on leave after the expiry of the above leave period.
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Certified that Shri Yashwant Singh Chauhan would have continued to officiate the same
post of Secretary but for his proceeding on leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 1st November, 2025

No. HHC/Estt.3(552)/2004-1.—10 days earned leave w.e.f. 06-10-2025 to 15-10-2025 is
hereby sanctioned, ex-post-facto, in favour of Smt. Vandna Sharma, Secretary of this Registry.

Certified that Smt. Vandna Sharma has joined the same post and at the same station from
where she had proceeded on leave after the expiry of the above leave period.

Certified that Smt. Vandna Sharma would have continued to officiate the same post of
Secretary but for her proceeding on leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 3rd November, 2025

No. HHC/Estt.3(406)/95-11.—03 days commuted leave w.e.f. 08.-10-2025 to 10-10-2025
with permission to suffix second Saturday and Sunday on 11th & 12th October, 2025 is hereby
sanctioned, ex-post-facto, in favour of Shri Gopal Sawroop Kaushal, Deputy Registrar of this
Registry.

Certified that Shri Gopal Sawroop Kaushal has joined the same post and at the same station
from where he had proceeded on leave after the expiry of the above leave period.

Certified that Shri Gopal Sawroop Kaushal would have continued to officiate the same post
of Deputy Registrar but for his proceeding on leave.

By order,
Sd/-

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION

Dated, the 1st November, 2025
No. HHC/Estt.3(517)/2001-1.—02 days earned leave for 03-11-2025 and 04-11-2025 with

permission to prefix Sunday falling on 02-11-2025 is hereby sanctioned in favour of Smt. Mamta
Rao, Secretary of this Registry.

Certified that Smt. Mamta Rao is likely to join the same post and at the same station from
where she proceeds on leave after expiry of the above leave period.

Certified that Smt. Mamta Rao would have continued to officiate the same post of Secretary
but for her proceeding on leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION

Dated, the 3rd November, 2025

No. HHC/Admn.3(352)/92-1.—03 days commuted leave w.e.f. 13-10-2025 to 15-10-2025
is hereby sanctioned, ex-post-facto, in favour of Smt. Nisha Ahluwalia, Court Master of this
Registry.

Certified that Smt. Nisha Ahluwalia has joined the same post and at the same station from
where she had proceeded on leave, after expiry of the above leave period.

Certified that Smt. Nisha Ahluwalia would have continued to hold the same post of Court
Master but for her proceeding on leave.

By order,

Sd/-

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Dated, the 3rd November, 2025
No. HHC/Estt.3(642)/2009.—04 days commuted leave on and with effect from 13-10-2025
to 16-10-2025 is hereby sanctioned, ex-post-facto, in favour of Sh. Dayal Singh Thakur, Court
Master of this Registry.

Certified that Sh. Dayal Singh Thakur, has joined the same post and at the same station
from where he had proceeded on leave after the expiry of the above leave period.

Certified that Sh. Dayal Singh Thakur,would have continued to officiate the same post of
Court Master but for his proceeding on leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 3rd November, 2025
No. HHC/Estt.3(1048)/2020.—16 days earned leave on and with effect from 11-09-2025 to
26-09-2025, is hereby sanctioned, ex-post-facto, in favour of Sh. Gangesh Sood, Assistant Registrar

of this Registry.

Certified that Sh. Gangesh Sood, has joined the same post and at the same station from
where he had proceeded on leave after the expiry of the above leave period.

Certified that Sh. Gangesh Sood, would have continued to officiate the same post of
Assistant Registrar but for his proceeding on leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 1st November, 2025

No HHC/Admn.16 (8)74-V.—Hon'ble the Chief Justice, in exercise of the powers vested
in him u/s 139(b) of the Code of Civil Procedure, 1908, Section 333 (1)(b) of the Bharatiya Nagarik
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Suraksha Sanhita, 2023 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment & Control)
Rules, 2007, has been pleased to appoint S/Sh. Surinder Kumar Sharma (HIM/233/2023) and
Akash (HIM/138/2022), Advocates as Oath Commissioners at Sub-Division Bhoranj, District
Hamirpur, H.P. for a period of two years with immediate effect for administering oaths and
affirmations on affidavits to the deponents under the aforesaid Codes and Rules.

By order of Hon'ble the Chief Justice,

Sd/-
Registrar (Administration).

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 6th November, 2025

No. HHC/Admn.E.5(13)2023-PS.— Sh. Ganesh Dutt, Private Secretary of the office of the
District and Sessions Judge, Sirmaur at Nahan, H.P., shall stand retired from service on and with
effect from 31-01-2026 (AN) on attaining the age of superannuation as per provision of Rule 74 of
CCS (Pension) Rules, 1972.

By order,

Sd/-

Registrar General.

SPECIFIC NOTIFICATION
FINANCE DEPARTMENT

NOTIFICATION
Shimla-171 002, the 27th November, 2025
No. Fin-2-C(12)1/2025.—Government of Himachal Pradesh hereby notifies the sale of
Himachal Pradesh Government Stock (Securities) of 4-year tenure for an aggregate amount of

Rs. 350 crore (Nominal). The sale will be subject to the terms and conditions spelt out in this

notification (called specific Notification) as also the terms and conditions specified in the General
Notification No. Fin-2-C(12)-11/2003 dated July 20, 2007 of Government of Himachal Pradesh.

Object of the Loan :

1. (i) The Proceeds of the State Government Securities will be utilize for the
development programme of the State of Himachal Pradesh.

(i) Consent of Central Government has been obtained to the floatation of this loan as
required by Article 293(3) of the Constitution of India.



8532 ST, fedmeeT U<er, 28 FawR, 2025 /07 AR, 1947
Method of Issue :

2.  Government Stock will be sold through the Reserve Bank of India, Mumbai Office
(PDO) Fort, Mumbai-400 001 by auction in the manner as prescribed in paragraph 6.1 of the
General Notification No. Fin-2-C(12)-11/2003 dated July 20, 2007 at a coupon rate to be
determined by the Reserve Bank of India at the yield based auction under multiple price formats.

Allotment to Non-competitive Bidders :

3. The Government Stock up to 10 % of the notified amount of the sale will be allotted to
eligible individuals and institutions subject to a maximum limit of 1 % of the notified amount for a
single bid as per the Revised Scheme for Non-competitive Bidding Facility in the Auctions of State
Government Securities of the General Notification (Annexure -II).

Place and Date of Auction :

4. The auction will be conducted by the Reserve Bank of India, at its Mumbai Office,
Fort, Mumbai-400 001 on December 02, 2025. Bids for the auction should be submitted in
electronic format, on the Reserve Bank of India Core Banking Solution (E-Kuber) system as stated
below on December 02, 2025:

(a) The competitive bids shall be submitted electronically on the Reserve Bank of
India Core Banking Solution (E-Kuber) system between 10.30 A.M. and
11.30 A.M.

(b) The non-competitive bids shall be submitted electronically on the Reserve Bank
of India Core Banking Solution (E-Kuber) system between 10.30 A.M. and
11.00 A.M.

Result of the Auction :

5. The result of the auction shall be displayed by the Reserve Bank of India on its website
on the same day. The payment by successful bidders will be on December 03, 2025.

Method of Payment :

6. Successful bidders will make payments on December 03, 2025 before close of
banking hours by means of cash, bankers' cheque/pay order, demand draft payable at Reserve Bank

of India, Mumbai/New Delhi or a cheque drawn on their account with Reserve Bank of India,
Mumbai (Fort)/New Delhi.

Tenure :

7. The Stock will be of 4-year tenure. The tenure of the Stock will commence on
December 03, 2025.

Date of Repayment :
8. The loan will be repaid at par on December 03, 2029.

Rate of Interest :

9. The cut-off yield determined at the auction will be the coupon rate percent per annum
on the Stock sold at the auction. The interest will be paid on June 03 and December 03.
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Eligibility of Securities :

10. The investment in Government Stock will be reckoned as an eligible investment in
Government Securities by banks for the purpose of Statutory Liquidity Ratio (SLR) under section
24 of the Banking Regulation Act, 1949. The stocks will qualify for the ready forward facility.

By order and in the name of the Governor of Himachal Pradesh,

Sd/-

(DEVESH KUMAR, 1AS)

Principal Secretary (Finance ),

to the Government of Himachal Pradesh.
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PERSONNEL, ADMINISTRATIVE REFORMS DEPARTMENT
APPOITMENT TO THE POSTS OF STATE CHIEF INFORMATION COMMISSIONER AND
STATE INFORMATION COMMISSIONER IN HIMACHAL PRADESH STATE
INFORMATION COMMISSION, SHIMLA

Dated, the 28th November, 2025

Opening Date: 28-11-2025 Closing Date: 27-12-2025

Advertisement No. 11/2025.—1. In supersession of this department’s advertisements
No. 07/2025 dated 01-07-2025 and No. 05/2025 dated 19-05-2025 for filling up the posts of State
Chief Information Commissioner and State Information Commissioner in Himachal Pradesh State
Information Commission, Shimla, fresh applications are invited from citizen of India for
selection/appointment on the post of State Chief Information Commissioner and State Information
Commissioner in Himachal Pradesh State Information Commission, Shimla, under the provision
contained in Section 15 (5) & (6) of the Right to Information Act, 2005. The State Chief
Information Commissioner and State Information Commissioner shall be a person of eminence in
public life with wide knowledge and experience in law, science and technology, social service,
management, journalism, mass media or administration and governance and shall not be a Member
of Parliament or Member of the Legislature of any State or Union territory, as the case may be or
hold any other office of profit or connected with any political party or carrying on any business or
pursuing any profession. The term of holding office shall be three years from the date on which a
State Information Commissioner enters upon his office or till he attains the age of 65 years
whichever is earlier.
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2. Eligible and interested candidates can send their biodata for the post of State Chief
Information Commissioner and State Information Commissioner on prescribed Proforma
(Annexure-A and Annexure-B) that can be downloaded from AR department website
www.himachal.nic.in/ar. Applications should be addressed to the Secretary (AR) to the Govt. of
H.P., Room No. A201 or A203 (Armsdale Building), H.P Secretariat Shimla-2 or be sent by e-mail
to arsecy-hp@nic.in or arbr-hp@nic.in

3. The last date of receipt of application is 27.12.2025 upto 5:00 PM. Incomplete
applications or applications received after deadlines will not be accepted. Advertisement is also
uploaded on AR department website: www.himachal.nic.in/ar and HP State Information
Commission website: www.hp.gov.in/sic

(Note.—'For inquiry please contact on 0177-2880400, 2620560 any working day between
10:00 AM to 5:00 PM").
Annexure-A.

Application for the post of State Chief Information Commissioner in H.P State Information
Commission, Shimla-2

PROFORMA

Latest
passport
Size
photograph

1. Name of APPHCANt ~mmmmmmmmmmm e e e e e e

2.  Name of Father/Spouse --------=--==-mmmmmm oo e

3. Date 0f Birth =emmme oo oo e e e e e

4. Present Address --------------—------—-

5. Permanent Address ———---mmmmmm oo

6. Contact Number :

(a) Telephone No. with STD ¢ode ~=-m-mmmmmmmmmmm e e e e

(b) Mobile NO. ~=mmmmmmmmm e e e e e e e

(¢) e-mail id  —=mm-mm e

7. QualifiCations =m=-==mmmmmmemm e oo o e e e e e e e em e e e e e

8. Specialization/emMIiNenCe —---=--===m====m ==
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9.  Present OCCUPALION ===mmmmmmmmm e e e e e

10. Achievements/Work experience (in brief) —-------=--==—=mmmemmmmmem e
Date:.....cccccueenee. Signature..........ccecvvereennennne

Place.................. Name of Applicant.............
Mobile NO......coeevreiinnnn.

Note.—'For inquiry please contact on 0177-2880400,2620560 any working day between
10:00 AM to 5:00 PM".

Annexure-B

Application for the post of State Information Commissioner in H.P State Information
Commission, Shimla-2

PROFORMA
Latest
passport
Size
photograph

1. Name of APPlCANt ~=-mmmmmmm e e e e e
2. Name of Father/Spouse =---n-m-mmmmmmmmmm e e e e e
3. Date of Birth m-mmmmm oo
4. Present Address -----------------------
5. Permanent Address —------mmmmmmmm oo e
6. Contact Number :

(@) Telephone No. with STD ¢Ode ==m==m=m=mmmmmmmm e e e e e

(b) Mobile No.

(¢) e-mail id  —=mm-mm e
7. Qualifications =m=-==mmmmmmemm e e o e e oo e e e e e e e e e e
8.  Specialization/emMiNENCe ==--=-=mm=m=mmmmmmm e e o e e

9.  Present OCCUPALION ===mmmmmmmmm e e e oo e
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10. Achievements/Work experience (in brief) ==-----=-m-mmmmmmmm e

Date:.....ccceueennnee. Signature...........cccveennn.
Place:.....ccccuvenne.. Name of Applicant.........
Mobile No.......cccevueenne.

Note.—'For inquiry please contact on 0177-2880400, 2620560 any working day between
10:00 AM to 5:00 PM’.
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In the Court of Executive Magistrate (Tehsildar), Bhoranj,
District Hamirpur (H.P.)

In the matter of :

Satya Devi d/o Sh. Durga Dass, r/o Village Kalyal, P.O. Bahanwin, Tehsil Bhoranj, District
Hamirpur (H.P.) .. Applicant.

Versus
General Public . .Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003.
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Whereas, Satya Devi d/o Sh. Durga Dass, /o Village Kalyal, P.O. Bahanwin, Tehsil
Bhoranj, District Hamirpur (H.P.) has moved an application before the undersigned under section
13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death Registration
Rules, 2003 alongwith affidavits and other relevant documents for entering date of birth i.e.
01-07-1934 which could not be registered in the record of Gram Panchayat Bahanwin.

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Satya Devi d/o Sh. Durga
Dass of may submit their objections in writing or appear in person in this court on or before
29-11-2025 at 10.00 A.M., failing which no objection will be entertained after expiry of date.

Seal. Sd/-

Executive Magistrate,
Bhoranj, District Hamirpur (H.P.).

In the Court of Executive Magistrate (Tehsildar), Bhoranj,
District Hamirpur (H.P.)

In the matter of :

Soma Devi w/o Sh. Julfi Ram, r/o Village Kohta, P.O. Badehar, Tehsil Bhoranj, District
Hamirpur (H.P.) .. Applicant.

Versus
General Public . .Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003.

Whereas, Soma Devi w/o Sh. Julfi Ram, r/o Village Kohta, P.O. Badehar, Tehsil Bhoranj,
District Hamirpur (H.P.) has moved an application before the undersigned under section 13(3) of
Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rules,
2003 alongwith affidavits and other relevant documents for entering date of death i.e.
29-08-2024 of his grandson Shammi Kumar which could not be registered in record of Gram
Panchayat Paplah.

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of Death of Shammi Kumar s/o Sh.
Uttam Chand may submit their objections in writing or appear in person in this court on or before
29-11-2025 at 10.00 A.M., failing which no objection will be entertained after expiry of date.

Seal. Sd/-
Executive Magistrate,
Bhoranj, District Hamirpur (H.P.).
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In the Court of Executive Magistrate (Tehsildar), Bhoranj,
District Hamirpur (H.P.)

In the matter of :

Urmila Devi d/o Sh. Lachhman Singh, r/o Village Malian, P.O. Tarkwari, Tehsil Bhoranj,
District Hamirpur (H.P.) .. Applicant.

Versus
General Public . .Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003.

Whereas, Urmila Devi d/o Sh. Lachhman Singh, r/o Village Malian, P.O. Tarkwari, Tehsil
Bhoranj, District Hamirpur (H.P.) has moved an application before the undersigned under section
13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death Registration
Rules, 2003 alongwith affidavits and other relevant documents for entering date of birth i.e.
20-05-1961 could not be registered in the record of Gram Panchayat Bhoranj.

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of Birth of Urmila Devi d/o Sh.
Lachhman Singh, of may submit their objections in writing or appear in person in this court on or
before 29-11-2025 at 10.00 A.M., failing which no objection will be entertained after expiry of date.

Seal. Sd/-

Executive Magistrate,
Bhoranj, District Hamirpur (H.P.).
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In the Court of Sh. Nishant Kumar, H.A.S. Marriage Officer-cum-Sub-Divisional
Magistrate, Kullu, District Kullu (H.P.)

1. Tanuj s/o Sh. Dharam Pal, r/o Ward No. 1, Village Chaklari, P.O. Haripur, Tehsil
Manali, Distt. Kullu (H.P.) . .Applicants.

2. Mrs. Tanvi Gupta d/o Sh. Narender Mohan Gupta, Village & P.O. Haripur, Tehsil
Manali, Distt. Kullu (H.P.).

Versus
General Public

Subject.—Proclamation for the registration of marriage under section 15 of Special Marriage
Act, 1954.

Tanuj and Tanvi Gupta have filed an application alongwith affidavits in the court of
undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized their
marriage on 17-10-2025 and they are living as husband and wife since then, hence their marriage
may be registred under Act ibid.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 11-12-2025. The objection received after 11-12-2025 will not be entertained and
marriage will be registered accordingly.
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Issued today on 12-11-2025 under my hand and seal of the court.

Seal. Sd/-
(NISHANT KUMAR, HAS),

Marriage Olfficer-cum-Sub-Divisional Magistrate,

Kullu, District Kullu (H.P.).
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In the Court of Sh. Ravider Singh Sisodiya, Executive Magistrate-cum-Naib Tehsildar,
Paonta Sahib, District Sirmaur (H.P.)

In the matter of :

1. Israr Ali s/o Fakiria, r/o Village Bhagani, Tehsil Paonta Sahib, District Sirmaur (H.P.)
.. Applicant.

Versus

General Public .. Respondent.

Subject.—Application for correction of name and date of birth of applicant's son in Aadhar Card of
applicant's son.

Whereas, Israr Ali s/o Fakiria, r/o Village Bhagani, Tehsil Paonta Sahib, District Sirmaur
(H.P.) has filed an application alongwith copy of his Aadhar Card, Pariwar Register and an
affidavit in the court of the undersigned to correct his son's name as Mohammed Danish in place of
Aahil and to correct his son's date of birth as 20-03-2014 in place of 02-02-2014 in his Aadhar
Card.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of name of applicant's son as Mohammed Danish in place of Aahil and
his son's date of birth as 20-03-2014 in place of 02-02-2014 in his Aadhar Card then they should
appear before the court of undersigned on or before 17-12-2025 either personally or through their
authorized agent.

In the event of their failure to do so, it would be deemed that there are no objections and
order shall be passed ex-parte without affording any further opportunity of being heard.



ST, feATereT UQer, 28 FawR, 2025 /07 AR, 1947 8555
Issued under my hand and seal of the court on this 17-11-2025.

Seal. Sd/-
(RAVINDER SINGH SISODIYA),

Naib Tehsildar-cum-Executive Magistrate,

Paonta Sahib, District Sirmaur (H.P.).

CORRECTION OF NAME

I, Parmeshwar s/o Shri Duni Chand, Village Diswani, P.O. Kaloti, Tehsil Chirgaon, Distt.
Shimla (H.P.) declare that name of my daughter Thieya is wrongly mentioned as Kaki in her
Aadhar Card No. 4598 1200 7969. Therefore it should be changed to Thieya in her Aadhar Card.
Note the relevant information.

PARMESHWAR

s/0 Shri Duni Chand,

Village Diswani, P.O. Kaloti,

Tehsil Chirgaon, Distt. Shimla (H.P.).

CORRECTION OF NAME

I, Meena Devi w/o Shri Jagbir Singh, VPO Jharag, Tehsil Rohru, Distt. Shimla (H.P.)
declare that my name is wrongly mentioned as Meenu Devi in my Aadhar Card No.
2600 0133 1572. Therefore it should be changed to Meena Devi. Note the relevant information.

MEENA DEVI

w/o Shri Jagbir Singh,
VPO Jharag, Tehsil Rohru,
Distt. Shimla (H.P.).

CHANGE OF NAME

I, Pratap Chand s/o Sh. Jesi Ram, r/o Village Chalokhar, P.O. Nareli, Tehsil & Distt.
Hamirpur (H.P.) declare that I have changed my minor son's name from Harsh to Harshit for all
purposes in future. Please note.

PRATAP CHAND

s/o Sh. Jesi Ram,

r/o Village Chalokhar, P.O. Nareli,
Tehsil & Distt. Hamirpur (H.P.).
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CORRECTION OF NAME

I, No. 2703833N, Hav-Gagan Deep s/o Sh. Amin Chand, Unit-12 Grenadiers, /o0 Village
Tangri, P.O. Surajpur Bari, Tehsil Sarkaghat, Distt. Mandi-175024 (H.P.) declare that in my Army
record my Mother's name is wrongly entered as Raj Kumari. Whereas her correct name is Rajo
Devi. All concerned please note.

GAGAN DEEP

s/o Sh. Amin Chand, Unit-12 Grenadiers,

r/o Village Tangri, P.O. Surajpur Bari,

Tehsil Sarkaghat, Distt. Mandi-175024 (H.P.).

CHANGE OF NAME

I, Devender Singh s/o Sh. Sunder Singh declare that I have changed the name of my
daughter from Vedanshi Negi (Old Name) to Vaidanshi Negi (New Name). In future she should be
known as Vaidanshi Negi d/o Sh. Devender Singh, Village Bashwa, P.O. Bella, Tehsil Shillai,
District Sirmaur (H.P.).

VAIDANSHI NEGI

d/o Sh. Devender Singh,

Village Bashwa, P.O. Bella,

Tehsil Shillai, District Sirmaur (H.P.).

CHANGE OF NAME

I, Anjana w/o Sh. Sukh Dev, Village Sainji, P.O. Samoli, Tehsil Rohru, Distt. Shimla
(H.P.) declare that my name is wrongly mentioned as Anjali Devi in my Aadhar Card No.
9934 5328 6646. Therefore it should be changed to Anjana in my Aadhar Card. Note the relevant
information.

ANJANA

w/o Sh. Sukh Dev,

Village Sainji, P.O. Samoli,

Tehsil Rohru, Distt. Shimla (H.P.).

CHANGE OF NAME

I, Begma Devi w/o Karam Chand, Village Farog, P.O. Pujarli No. 3, Tehsil Tikkar, Distt.
Shimla (H.P.) declare that name of my daughter Ranvi is wrongly mentioned as Isha in her Aadhar
Card No. 5081 2879 2490. Therefore it should be changed to Ranvi in her Aadhar Card. Note the
relevant information.

BEGMA DEVI

w/o Karam Chand,

Village Farog, P.O. Pujarli No. 3,
Tehsil Tikkar, Distt. Shimla (H.P.).
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CHANGE OF NAME

I, Mehmood Miyan s/o Sh. Chhote Miyan, r/o Chet Ram Bhavan near SC School Rajana
(109), P.O. Rajhana, Shimla (H.P.) declare that I have changed my son's name from Saif (Old

Name) to Mohammad Saif (New Name). All concerned please may note.
MEHMOOD MIY AN

s/o Sh. Chhote Miyan,

r/o Chet Ram Bhavan near SC School Rajana (109),
P.O. Rajhana, Shimla (H.P.).

CORRECTION OF NAME

I, Reeta Devi w/o Aniya, r/o Village Sobal, P.O. Pabaan, Tehsil Nerwa, Distt. Shimla

(H.P.) declare that my son's correct name is Ankit as per Panchayat and School record. But in his
Aadhar Card his name is wrongly entered as Ankti. Kindly correct his name in his Aadhar Card as

Ankit. Please note.
REETA DEVI
w/o Aniya,

r/o Village Sobal, P.O. Pabaan,
Tehsil Nerwa, Distt. Shimla (H.P.).

CHANGE OF NAME

I, Vishal Dhiman s/o Sh. Achhar Chand Dhiman, r/o VPO Kangar, Tehsil Haroli, District
Una (H.P.) declare that I have changed my son's name from Dhanvin Dhiman to Dhairya Dhiman.

All concerned note.
VISHAL DHIMAN
s/0 Sh. Achhar Chand Dhiman,

r/o VPO Kangar, Tehsil Haroli,
District Una (H.P.).

CORRECTION OF NAME

I, Hem Chand s/o Nand Lal, Village Narola, P.O. Narola, Tehsil Baldwara, Distt Mandi
(H.P.) declare that in my minor son's Aadhar No. 4122 0512 0662 his name Kavya Verma is

wrongly entered, whereas correct name is Kavyansh Verma.
HEM CHAND

s/0 Nand Lal,

Village Narola, P.O. Narola,

Tehsil Baldwara, Distt Mandi (H.P.).
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CORRECTION OF NAME

I, Manoj Kumar Yadav s/o Kantu Ram, r/o Village Jari, Sub-Tehsil Jari, Distt. Kullu (H.P.)
declare that my daughter's name is wrongly entered as Srijana Kumari Yadav in Aadhar Card. How
I intend to correct my daughter's name as Srijana Yadav in her Aadhar Card. Concemed note it.

MANOJ KUMAR YADAV
s/o Kantu Ram,

r/o Village Jari,
Sub-Tehsil Jari, Distt. Kullu (H.P.).

CHANGE OF NAME

I, Manisha w/o Late Sh. Bikku Singh, r/o Village Kundi, P.O. Singadhar, Tehsil Salooni,
Distt. Chamba (H.P.)-176320 declare that I have changed my minor son's name from Githak
Bhardwaj to Gitik Bhardwaj for all purposes in future. All concerned please note.

MANISHA

w/o Late Sh. Bikku Singh,

r/o Village Kundi, P.O. Singadhar,

Tehsil Salooni, Distt. Chamba (H.P.)-176320.

CORRECTION OF NAME

I, Chihro Devi w/o Late Sh. Dumsa Ram, r/o Village Garola, Tehsil Holi, Distt. Chamba
(H.P.) declare that in my Aadhar Card bearing number 9821 4517 6362 my name is wrongly
entered as Napalo Devi. Whereas my correct name is Chihro Devi. I shall be known as Chihro Devi
for all purposes in future. Please note.

CHIHRO DEVI

w/o Late Sh. Dumsa Ram,

r/o Village Garola, Tehsil Holi,
Distt. Chamba (H.P.).

CORRECTION OF NAME

I, Asho Devi w/o Late Sh. Makholi Ram, r/o Village Kuthed, P.O. Piura, Sub-Tehsil
Dharwala, Distt. Chamba (H.P.) declare that in my Aadhar Card bearing number 5278 0928 3243
my name is wrongly entered as Aasha Devi. Whereas my correct name is Asho Devi. I shall be
known as Asho Devi for all purposes in future. Please note.

ASHO DEVI

w/o Late Sh. Makholi Ram,

r/o Village Kuthed, P.O. Piura,

Sub-Tehsil Dharwala, Distt. Chamba (H.P.).
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CHANGE OF NAME

I, Surabhi w/o Sh. Gunjan Sharma, r/o House No. 126/2, Purani Mandi, Tehsil Sadar, Distt.
Mandi (H.P.)-175001 declare that I want to change my name from Surabhi Sharma to Surabhi in
my Aadhar No. 2203 0466 7621. All concerned please note.

SURABHI

w/o Sh. Gunjan Sharma,

r/o House No. 126/2, Purani Mandi,
Tehsil Sadar, Distt. Mandi (H.P.)-175001.

CORRECTION OF NAME

I, No. 049801K, Ex CPO (SPTI) Om Prakash Singh s/o Late Durga Dass, r/o H. No. 19,
Civil Lines Dharamshala, P.O. & Tehsil Dharamshala, Distt. Kangra (H.P.) declare that my name
in my Naval service record is wrongly entered as Om Prakash. Whereas my correct name is Om
Prakash Singh.

OM PRAKASH SINGH

s/o Late Durga Dass,

r/o H. No. 19, Civil Lines Dharamshala,

P.O. & Tehsil Dharamshala, Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Veena Devi w/o Sh. Om Parkash, r/o Village Sanjhot, P.O. Dhamandri, Tehsil & District
Una (H.P.) declare that in the 10th class CBSE School Certificate of my daughter Pooja Singh, my
name is wrongly written as Veena instead of Veena Devi. So Kindly correct it.

VEENA DEVI

w/o Sh. Om Parkash,

r/o Village Sanjhot, P.O. Dhamandri,
Tehsil & District Una (H.P.).

CORRECTION OF NAME

I, Madan s/o Sh. Ramlok, r/o Village Bhawara, P.O. Dhaliara, Tehsil Dehra, Distt. Kangra
(H.P.) declare that I want to include my surname in my all documents from Madan to Madan
Kumar. Concerned please note.

MADAN

s/0 Sh. Ramlok,

r/o Village Bhawara, P.O. Dhaliara,
Tehsil Dehra, Distt. Kangra (H.P.).
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CHANGE OF NAME

I, Rajni Azad w/o Sh. Ishant, r/o Village Jarad Bhutti Colony, P.O. Shamshi, Tehsil
Bhunter, District Kullu (H.P.)-175126 declare that I have changed my name form "Khim Dassi" to
"Rajni Azad". In future I must be known as "Rajni Azad". Concerned note it.

RAJNI AZAD

w/o Sh. Ishant,

r/o Village Jarad Bhutti Colony,
P.O. Shamshi, Tehsil Bhunter,
District Kullu (H.P.)-175126.

CORRECTION OF NAME

I, Kumari Sanjeevana w/o Sh. Narender Singh, r/o Village Karyara Nichla, P.O. Karyara,
Tehsil Dehra Gopipur, Distt. Kangra (H.P.) declare that my name in my daughter Muskan's 10th
certificate is wrongly entered as Kumari Sanjeevna. Whereas my correct name is Kumari

Sanjeevana.

KUMARI SANJEEVANA

w/o Sh. Narender Singh,

r/o Village Karyara Nichla, P.O. Karyara,
Tehsil Dehra Gopipur, Distt. Kangra (H.P.).

fafer fawmT
3:[ E

A2, 27 FAaRR, 2025

T UA. UA.IR.—S1.(6)—16 / 2025—aiol.—BHATEAA YT & IoIUTA H IR & Qg B
ITTST 200 B A UG Wfdqdl BT TANT HId U A YW Al u¥ier (Srgfaa e
raRoT) fagre, 2025 (2025 HT [AERIE WATH 13) BT &6 26—11—2025 B FAINGT B AT
2 TAT IS 348 & WU (3) & A, fATTF & AISH Urs BT I, BFHrad UQer # yhiId
IR B oIy UiRiepd o) e B o SWRIad fadd & 9 2025 & IffRIM WG 45 & U
# 3O Ured UTe |fEd Iorad (§—Tore) fRArae ueer # g fhar S 2|

TSI EINT,

FRIRIRT / —
(Sfo fags wfa),
Hgaa fafr wreft va wyaa afea (f[af) |



ST, feATereT UQer, 28 FawR, 2025 /07 AR, 1947 8561

—

© N o ok~ w

10.
11.

12.

13
14

2025 T IIfATT G&=ATh 45

fErea yow die W (A wrE far) aftfE, 2025

gRTAT BT HH
T —1
URRAS
e A 3R YIRET |
TRYTETY |
T —2
IR AR 3R STRTE
AT |
T A @ foly w3 |
AT TRIETT AT B H Iae |
=T JTUNTY |

TR Brg I 3T fhdl =g URER &1 STANT olicp Uxiel & forw =18t fhar Sear |
JqT yTarell 3R = Ffaddl & Fae H ITuRTe |

JETI—3
IRTE B fow qvs
e 3TN |
39 Jffm & | TRy & fory gvs |
TS IR |
JEATI—4
SirE 3R 9T

ST R & foTU A9 SNy |

ALYTI—5

gehiof

. |l TRIET UIEIhRoT & Ael, G IRAT 3R HHAIRAT BT dld Hddb I |
T i Wad gRT AHAYdd DI TS HRATS BT HRET |

15. 39 IfATH & Sus=} &1 o=y fafdi & srfaRad BT |
16. ITTGAT H FUET PR DI 2K |

17. Fm 9991 @1 wIfad |

18. HISATSAT BT G PR DI M |

Al
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2025 BT AT FTH 45

e yow die wEn (s wree fare) ifdfE, 2025

(AT ITSIUTe ARG §RT ARG 26 aWR, 2025 BT JARIFHI)

A gRIeTRll H T Ml & AR iR S HaRd dr S e AWl &1
UG B B oy SAfera |

TR TR & OgRd a9 ¥ fRumed uew fagm wwr gnr fA=foRad w9 & a8
sRfrafd gr—

ATI—1

RS

1. dferg 9M iR UR™—(1) =9 IfSfH &1 AR A fRAmd e die kel
(ergfaa e faren) sifdfras, 2025 2|

(2) uE Tl dRIE BT Uged BN, S I8 IR, IoUF (3—Tore), fermad yqer H
SR gRT o @ |

2. URHEG.—(1) 9 fRf #, 519 d& 6 dev 9 er=ger smufera 9 81—
(@) "t | T Afad AT 2 R olle wRle § SuRerd 89 2q dle uer

ISRl §RT AT UG &1 T8 & IR 9 AId dlld GRIel H IHD! 3R
A oGP P WU H PR B B oY DI Uiftipd e A1 afferd €;

(@) "HIR AT BT gE 1T BN W gAAT YRIRTD! AfEH, 2000 (2000 HT 21)
B URT 2 BT SI-GRT (1) & G (I F) § 39 forg IAeRa 2 |

(M) AeH WIEHRT | ST ARGR BT AT fRT ifAla § S @l aRIem & ARl
YIS ©9 9 Gag

(@) "HRYER Tedd’, "HRYSR [AET" IR PSR YUl BT a8l A BHI ST
AT Urenfe! SIfafR™, 2000 @ 9T 2 & IU-GRT (1) & G (), ©S (2)
IR @ (3) # HHL: gD WA 2,

(§) "did WRIET BT FATA” B A Alb GIET BT FATAd DR B SIS o
arell T ufshaTd, SeRIeTd &R foraraery, o1 fafda fay g, wAfeafera =i,

(@) "R W Wl U YTfEeRer 3R VN UTEeReT g1 ged AT g |
AR a7 Udhel @i B9 e el ff 9 9 =ia &1, a2,

ST BUT A, 2013 (2013 BT 18) B &RT 2 & T (20) H JAT TR
PIg HUL; 1 AT <R ArfieRT ™, 2008 (2009 &7 6) & ORI 2 B
SU-¢RT (1) & WS (@) # Jom uRwia «1g Nifaa ¥ arfleRy w9
afteferd g;
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) "SMAGAAT |, INUF (5—Toe), fRAmd Ul H UG MfERger 1fud 7 iR
AR U= BT A TGTAR ST ST,

(&) Ffed R & vl fafdr faeg wfafafey sifwa @ o fosft aafaa o aafaaat
& e g el ate wlen & ddy | ergfd wreEt # wfera gl fieinrrd
3R TSHA & ARV H AT HaW AfA™ B AiS 2d @I e & fow wiRka
B S;

(31) “HdT YTl W Hedg afdd’ W A JAfdd ifaud & S U9 War gerar & forw
I B! 3R I JAT Y= B a1 VAT Ffda, JenRerfd, U JaT UeTdr BT i
HEIRT AT AfABAT AT FEP 2

(=) “fafea | g9 fafm & srfim 99w Ty foget gy fafea aifnd €;
(©) "did YT | D URIel UTRISROT gRT Halfeld dls URIel WU &;
(8) "I TET UIERYT | Al H Jor faffde @18 urfdevor ifiud ©;

(8) "die wWer o=’ | U IRER Ifua €, Ni\eT die wier |arferd a- @
fU IWIRT Y ST 5 WaT USTAT §RT AT =M, Al al YRRl gRT <
fpar ST 2 IR e fald o @& 9T BIs [demed, HFgex dws, e,
DS W AT IFHT By 9NT, ¥ Al € iR gAD idvd IFd! A0l IR
qAqT WY el A A AfMfed & [SFer g die wiem & |dreT 59
JREAT 3R 319 Heafdrq HRoN =] far S |,

(@) "HaT YTl | B3 SAHR0T, e, e, afedal &1 99, Aaaiiie 61,
PN, RGN I Udhdl @i B, AT © oFe siava 6l dex
A a1 el JrEl g R N A W S 81, @ 9T UeH SR 2
$H® WEYd, SU-SdHaR Wl AT § S Al WiEr & Haldd ©g dld
RIS UTfAreRoT gRT RIS fy 1Y §; 3iR

) I A s I | A SR 1 |

(2) =9 WKl SR UGl & G S99 U &, fbgg URHINT 81 2 oIk qoasd Uged (bl
o=y fafy & = gRaT & & 921 a1ef g o 94 fafeat § waen 59 2 |

AT —2

IR AR 3R STRTE
A —dd W & FaTed | Hata rgfaa Aemi 3 61 «ff aafdq ar

wﬁﬁ@wmw&ﬁm%mwmmum ST aTelT ®ls $ed IT Y ArRferd BT
IR o= aFig a1 |eIY Ife™ & foy frfaRaa ol 5 9 @18 doa dfMford BRI 1R
Fadl g1 ad gfefad T2 g

(1) Y0 A1 IR Hoil AT IS [BHT 9N BT Udhe AT

(il) YIS AT IR Gl DI Y&He IRAF & oy TRI & AT ARGRT BRAT;

(iii) UReR & o1 geauz a1 siffcdra 1 Refaem Re fic 9@ ugamn a
I YT Peol H ol T;
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(iv)
v)
(vi)
(vii)
(viii)
(ix)
(x)
(x1)
(xii)
(xiii)

(x1v)

(xv)

4,

el olip wiem & SR AT SFigd Afdd §RT U AT 31 Uedl &1 8
Yald hNHT;

A qer O fE W s AT W srwielt @ ucde A1 v w9 ¥
HETIT DT,

IR GRABIRT & AT BS—BI8 HAT oraH fufeha A1 Rafed Ry
Eﬁéqﬁg

fedl aafas I o1 Gure & Ryam, G097 60 offeR & qeaiea +
TRac PRI

QA URIET BN T AT IO JMWPROT B HEIH W Al IR & oY I
WRHR §RT WIUT AFGS! T AFD] DI SGSTDHR It BRI,

el e wRlem # el @1 &g & A7 R el @t ARe a1 Y&
BT IFfH wY U S & fIv fhedl 3rasasds =TSl & 1T BS—BTS BT,
el A wRier & Hare | SrfId AEl B Fh a9 b oy gRem Ul
B SAFGIHR Ieeia BT,

FHREX Acdd IT [l HRIER FHEE AT HFYSY UTTell & A1 BS—BTe
‘hXHT;

qRIeT H T Al BT SFBR IRA BT GHR a9 B oIy AT & do
@1 AR, ANIE] 3IR TR & 3Meed # BR—hx BT

Jres IR YTERoT AT Hal STl A7 WRBR & [hel UTfddd Iid<oT | Hag
I & Siad, TAFAT B Gax H ST & AN GRRIE SRAT AT Al GRIe
& AT | qTE ST

gRIT 9 T g o & folv SITell daqTse 9414 3iR

grEl &9 AT g A & oY SITell uNie Heterd R, Siell e uF AT
AT T3 SIRT AT |

I arF & forg g —aR W afdd a1 afeddl &1 w9 a1 wRe, W el

A1 e Al § Aferadr w7 gerar & @ foly AT a1 sguE T8l B |

5. dld &l IR dA H Jyaum—(1) v o W afdd Ry die aRem |
Gefd bIs BRI AT olip TR Dl Glferd BRa Bl bl Hrd =gl AT T & T I8 a1
SRIRIT 7T & 3iR ST 3nyef} A8l ©, 98 ol URIe & Faroid H hae™ Soi- & AT I GRIel
Pg B URER H U T8 BT

(2) e WiEr WaAlerd HRAM H MUY Bl & JMER UR UM, ST g AT =T
DIS A, YUl I Gier iR f[JaRkd =71 & foy Faa 93 9 gd—

(@) & a1 FaIy A & oy sfdrd AfT § gzaual &1 81 Wel, olld T8

(@) o<l Ffdd BT By MG GAAT Tl <7 T QAT T

(3) ®I$ W Afdd, S e URIel
I YT BT B MR R VAT B

PO AT AU U T8l T AT Ygd A8l SIGIT A7 8 Ael WM A1 U
U AT S9G Bl 9N AT 9T Ul B 8 B § Bl B FERdr T8l
I,

e BT g
T8 <, T U gEAr g9 91 |ey e & fofu yeeuE 9 Hefdq
e 7 B

Heferd Rl H =T 81 AT SR A7 8, A o7El
urferepd far ar &, Ul BT o e ar See

3
&9
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Bl 9FT, ST 99 39 ISR WU O I8 B B A SHD! DRI H M8 7, B IR o a1
Iy T & forv el o=y aafdd & 9HeT 9 a7 Udbe B, 7 B Ube BRAT BIR DRI
R 9 B 3FFT UdT T ST

6. 3 JWE.—IS DS AF, AITAT BT FHg AT AWM IRT 3, IRT 4 IR GRT 5 B
I fh2l I Al BT YN HRAl & AT RS HRAT ©, Al Wal Ul Tohlel URT Bl
R Hag gford wiaeRal &1 ST qAT Ald Ul UTEeRor Bl {1 i Hm:

wRy IE & Al Aa1 U rfed AeAl BT WERT ofdl © 3R AURTY HRAl o AT AR
IR g4 H HAferd Bar 7, a1 e wRien UfeRoT Hag gferd WiERAl &1 W SHa Ruie
BT |

7. WEm o ¥ ol fhdl o URER &1 SWNM dle wer o forg T8 faa
QAT —lIh O] UTEROT §RT UIShd URIel dv I 379l dld UxIen UTRiaRoT & forRad
IAGT & ST AlTh TRl SIAINTT R & YIS & ol debfouds U I bl o UR¥R &
TANT BIRT BT, HAT YT AT 4T YSKT A Aedg (bl 37 Afdd & oIy U= BT

Ry I8 & 39 uar1 # Sidfde o 919 sty g grfl, Siet fal e ardar @
PR AT GRS YA &) Jd Feafd & O wRien o § dIg aRad=1 far S 2

8. a1 yeRll R o AAfFTal & HeH H RE—(1) fhe afad & A9y #, s
AT el FaT U W Wedg JAfdd W B, B FeYg H I8 HMET NI b SHA IS STURTE
fBar & afs 98 @ftcd wU ¥ A1 fHH) 3 AT & 1T AT AfKTAT & g S 1T AT [T
% A PR [ AT a1 Al & T T ARIRI B AT dle wien & Aarad H e
rTferga A # eI FRar 7 |

(2) a1 USTAT 1 9D AR AEdg (bl Afdd & Ay § I A S B S B
IR fhaT 8, Il T8 bl orgford e AT fHfl SR & &R I "l bl RUic d A
3IHel Y& &,

(3) 19 PIE RE )t T yarm g fhar o @ iR ﬁﬂﬂsﬁwzﬁaﬁ'{m
YRRl I§ Aled #R AT Iar & b 98 R fFewe, uded, dfd a1 U dal US &
3 IMUPHRI B FeA AT AAGHAT! & AT [Bar a7 &, a1 VEr Afed W S8 [9og
FRATE By S BT SR BRI

R I8 & 39 SU-—9rT # I<fde a5 W ama, & v aafdd &1 59 g &
T fHl < 1 9rft 98 ey, afe a8 |Ifed dx <1 B b STuR SHE! BRIy & f9H T
fhar T o 3R I V¥ STIRTY BT ARy a”d & forw 9 a=ys doavar axal o |

3TEATRI—3
IR @ forg €S

9. WYY JWRE——39 AW & 3refiT It STuRTe Her, IS 3fR SreT=T B |

10. 39 RFTH & afN Ry & forw gvs—(1) 39 sfafem & efw erfud

AT 3R uRrel # wferd afdd U REa | el @y I a¥ § w8 T8 erfl fag o
grE qy qF DI BN AT SR FAM W, S TF ARG U T Bl 81 FHT, I ST fBar S |
TAM & A H AIHA B G H BRIEAE B ARTRET FaS ARAR =1 |iEan, 2023 (2023
BT 45) & SUTH B JTHR ARG BT G |
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(2) aT USTAT Udh dRIe TUY ddb & A & SR F H SSHT BFIT 3R URIeqT Dbl
AETd B Ml U AT USIAT ¥ age AT S 3R a8 BIS ol NI adtferd
B $ v fHd STReIRd @ 9T O IR IR Y &I @y & forw < fear Simear |

(3) T8l STWUT & SR U AIdd dx foar Siar 2 5 39 srfdfwm @ e ais
JIRTT AT TSI BH & fhdl Fewd, U gaud a7 S9e IR Afdadi & dgafa ar
ARGl | SR fbar 11 &, 98 09 SRE™ ¥ f9ar @y 39 99 § &8 @ T8 gnfl
g S &9 99 & DI B Wil AR U dRIe ST & A BT AT SR BET| JAF & Farg o
Ifaded & < H HRE & AfaRed srafy WRd =g |idn, 2023 (2023 &7 45) & IUGHIT
% ITTAR STERITUT BT ST |

@) =9 grT H sfafde oI1g a1 fodt v aafdd &1 srfafgm @ a9 faxft << &1 =Y
el SN IfS g8 AIfed PR a7 € b TR SHGT THGRT & 997 wIRd fhar Tar o iR
IA U TR T HIRG B A FaRd & & forg 9l §7ga JeoRdT a=adl o |

1. 96T IWRE—(1) I HE Afdd o1 AGTAT & G e Advd e
ISR AT AT YSTAT AT BIs 3T el ¥ 8, Pl Wfdd TR HIRT HRdl & a g8 U
PRIEN A, @] 3@fd uig af I &8 81 81N fbg Sl <9 a9 Tdb Bl 81 Gl AR A,
T Ud IR TUI A HH gl g6, Efed fHAr SO | 9HH @ Aerg # afasw @1 ger #
BRI DI ARG FAT IRATT AT FiEdT, 2023 (2023 BT 45) & SUGel & JFTAR AR
BT STIT |

(2) afe AT fHefl ST TR BT IR B H Ifqdferd urs STl & I SHd! [T
FHa! 3R FAYSRY & T B SR SHS SIIRET, URIET B AAUITS AR W SEH I
BT ST |

FEATI—4
g R s=awor
12. W9 & & forv eed SReN—(1) 39 RfFTd & f9 faxfl srRmr &1
3AYYT, BT ARHR, ST Yford Su—areflerss @ dfad | - &1 9 81, |

(2) Su—grT (1) # Sidfde fodl 9@ & B gU fl, T WHR BT BT r=mor
YfHRT ITAUT BT FAfde B &1 wfdaar gl |
NATT—5
g1t

13. AP T A0 & A, ARFHNRGT 3R FHaRAT & AP Aad eH—AD
eI UTISIhROT b1 iedel, Iewy, JIfUdRI 3R 3 HUIN oid 98 9 A8 & fhedl ot
IUIH B JTARV H BRI B I & T BT B & oIy Aarid 8, DI 9RAI IR |igdl, 2023
(2023 BT 45) & A=AV AlDh Add THST SITYIT |

14. &N A1H VT §RT GGHAGES DI TE BHRATE BT GEOL—3 A ARARE & e
SUAY & STTARYT H 3T IAMUBING Bl & ded § AgHEgdd I s AT fHY S & forg
IR fHdl 919 & forv i a1 a1 AR 7 37 Al dRIare! fhedl i Jas & fdog

N

BEl
R I8 & AT JAres oier WIfaeRor &1 |a1 § Al Add Ul Al IR UTerdRor &
Jqr forEt & et & urerafe aRdae & s+ 8
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R I8 AR P, DIE W 919 VA ol dadi & [0vg IR &+ 9 FaRka 78 &l
TTET verHge T 39 MA@ S1efiF BIg 1Rty HIRT FRA BT Al faemE g 2 |

15. 39 IR & SusEl &1 o At & AfiRem sr—sw i am & Sudy
TR Ug el o Ay & Suaeyg & ifaRad i, 7 f& S| srediavor #:

W, 39 JIRAFM & Iudyl &1 dqoaHd ygd el o fafer ar et foraa e fafer
B I B @ A YA 7, H Adfde Bl I 919 & B 8¢ W G4 BRI |

16. STRIET § WIARM HRA B AR~ TWHR 993 (§—7T9ic), fRArd yaer H
THTRIT STEGAAT R, ATHAT DI FNET B FHIT AT TG B yfAfteai § gRadd &
FDY |

17. w99 9 fda—(1) 50 ReR 9 JIRNTH & Suswll B Braitad e b
o, IoE (§—Tore), feArae ucer # MfeRgEAr g1, | 941 Fa |

(o) faRredar IR YaIHT wfRTAl &1 AUHaT R Ugd U@ Sl @41, U W
frefaRaa v a1 f5=1 faval & forg Suery ox Fa; id—

(@) ol TT BT FATAT B & oy & fipa fby M & for ufdhamd, g,
PRIGATT IABRT BT 3T

@) ®1g 31y fawy, S fafea foar o & a7 fafeq fear <y |

3) =9 sffm & SrefM sw R AT RS H, 90 SM @ uwErq g, faum
[T & |H, S19 9% W H Bl, HI &9 a7 DI J@W B U @ S| I§ @ gh AF A
3ferar &1 AT JAf8e SMgehiAd WAl H GRI 81 Wbl iR AT IH FF & AT Yaiad Ahiid T3l
% 3P I D T D FAEEE b U4 fAgE F97 39 e H @13 aRadd wxal 7 oar fafees
w2 5 w2 s9ma S Tty 1 0 R U SuTaRd wg # g, JenRerfa g9l g
7 g 81 99 | denfy fm & v fRE SuTaRer a1 aifaeleRor B W S99 e ugd
DI g el a1 a1 AR W e g\ T8 a8 |

18. Sl B | B B Afdd——(1) I 39 AT & Sua=ll &7 gt a9 +
P HfSAE ST BN & Al TN WBR IO (3—7T0le), RArad Uee # USRI 8mesl gRT
U QUG B ABIT Gl 39 SIAFRIH & IUGel A ST A 8, S 39 BioAls Bl R IRA
forg S Smawd A1 AT Ul &1

g I8 & 39 ISR & UR™ B89 @ IT 9V & 399 & UTH 39 gRT & ST
®Ig VAT 3R SR A8 b ST |

(2) 39 9”1 @ N fhar T gAS IMey, fhy 9H @ uwE JUmiY, g e
[T © FHET T ST |

ST .
[eRT—2 (3) BT <]
fr=farRad gy denfera &g ulem—

1. R9ae U dre | ST, R |
2. TS USw IS I RN, THRYR |
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AUTHORITATIVE ENGLISH TEXT

Act No. 45 02025

THE HIMACHAL PRADESH PUBLIC EXAMINATIONS (PREVENTION OF UNFAIR
MEANS) ACT, 2025

ARRANGEMENTS OF SECTIONS
Sections :

CHAPTER-I
PRELIMINARY

Short title and commencement.
Definitions.

N —

CHAPTER-II
UNFAIR MEANS AND OFFENCES

Unfair means.

Conspiracy for unfair means.

Disruption to conduct public examination.

Other offences.

No premises other than examination centre shall be used for public examination.
Offences in respect of service providers and other persons.

NN bW

CHAPTER-III
PUNISHMENT FOR OFFENCES

9. Cognizable offences.
10. Punishment for offences under this Act.
11. Organised crimes.

CHAPTER-IV
INQUIRY AND INVESTIGATION

12. Officers empowered to investigate.

CHAPTER-V
MISCELLANEOUS

13. Members, officers and employees of public examination authority to be public
servants.

14. Protection of action taken in good faith by any public servant.

15. Provisions of this Act to be in addition to other laws.

16. Power to amend THE SCHEDULE.

17. Power to make rules.

18. Power to remove difficulties.
THE SCHEDULE
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Act No. 45 0of2025.

THE HIMACHAL PRADESH PUBLIC EXAMINATIONS (PREVENTION OF UNFAIR

MEANS) Act, 2025
(AS ASSENTED TO BY THE GOVERNOR ON 26 TH NOVEMBER, 2025)
AN

ACT

to prevent unfair means in the public examinations and to provide for matters connected
therewith or incidental thereto.

Be it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-sixth Year
of the Republic of India as follows:—

CHAPTER-I
PRELIMINARY

1. Short title and commencement.—(1) This Act may be called the Himachal Pradesh
Public Examinations (Prevention of Unfair Means) Act, 2025.

(2) It shall come into force on such date as the State Government may, by notification
published in the Rajpatra (e-Gazette) Himachal Pradesh, appoint.

2. Definitions.—(1) In this Act, unless the context otherwise requires,-

(a)

(b)

(c)

(d)

(e)

6]

“candidate” means a person who has been granted permission by the public
examination authority to appear in public examination and includes a person
authorised to act as a scribe on his behalf'in the public examination;

“communication device” shall have the same meaning assigned to it in clause (ha)
of sub-section (1) of section 2 of the Information Technology Act, 2000 (21 of
2000);

“competent authority” means the Department of the State Government
administratively concerned with the public examination;

“computer network”, “computer resource” and “computer system” shall have the
meanings respectively assigned to them in clauses (j), (k) and (I) of sub-section
(1) of section 2 of the Information Technology Act, 2000 (21 of 2000);

“conduct of public examination” shall include all the procedures, processes and
activities, as may be prescribed, for being adopted for conduct of the public
examination;

“institution” means any agency, organisation, body, association of persons,
business entity, company, partnership or single proprietorship firm, by whatever
name it may be called, which is other than the public examination authority and
the service provider engaged by such authority;

Explanation—For the purposes of this clause, it is clarified that “company”
includes a company as defined in clause (20) of section 2 of the Companies Act,
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2013 (18 of 2013); or a limited liability partnership firm as defined in clause (n)
of sub-section (1) of section 2 of the Limited Liability Partnership Act, 2008 (6 of
2009);

(g) “notification” means a notification published in the Rajpatra (e-Gazette)
Himachal Pradesh and the expression “notify” shall be construed accordingly;

(h) “organised crime” means an unlawful activity committed by a person or a group
of persons indulging in unfair means in collusion and conspiracy to pursue or
promote a shared interest for wrongful gain in respect of a public examination;

(1) “person associated with a service provider” means a person who performs
services for or on behalf of such service provider irrespective of whether such
person is an employee or an agent or a subsidiary of such service provider, as the
case may be;

(j) “prescribed” means prescribed by rules made under this Act;

(k) “public examination” means any examination conducted by the public
examination authority;

(I) “public examination authority” means an authority as specified in THE
SCHEDULE;

(m) “public examination centre” means such premises, which is selected by the
service provider or otherwise selected by the public examination authority, to be
used for conduct of public examination and which, amongst others, may include
any school, computer centre, institution, any building or part thereof and the same
shall include the entire periphery and land appurtenant thereto which may be used
for security and other related reasons for conduct of the public examinations;

(n) “service provider” means any agency, organisation, body, association of persons,
business entity, company, partnership or single proprietorship firm, including its
associates, sub-contractors and provider of support of any computer resource or
any material, by whatever name it may be called, which is engaged by the public
examination authority for conduct of public examination; and

(o) “SCHEDULE” meaning THE SCHEDULE appended to this Act.

(2) Words and expressions used herein but not defined and defined under any other law for
the time being in force, shall have the same meanings as assigned to them in those laws.

CHAPTER 1T
UNFAIR MEANS AND OFFENCES
3. Unfair means.—The unfair means relating to the conduct of a public examination
shall include any act or omission done or caused to be done by any person or group of persons or
institutions, and include but not be restricted to, any of the following acts for monetary or wrongful

gain—

(i) leakage of question paper or answer key or part thereof;,
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(i)  participating in collusion with others to effect leakage of question paper or answer
key;
(i)  accessing or taking possession of question paper or an Optical Mark Recognition
response sheet without authority;
(iv)  providing solution to one or more questions by any unauthorised person during a
public examination;
(v)  directly or indirectly assisting the candidate in any manner unauthorisedly in the
public examination;
(vi)  tampering with answer sheets including Optical Mark Recognition response
sheets;
(vii) altering the assessment except to correct a bonafide error without any authority;
(viii) willful violation of norms or standards set up by the State Government for
conduct of a public examination on its own or through its agency;
(ix)  tampering with any document necessary for short-listing of candidates or
finalising the merit or rank of a candidate in a public examination;
(x)  deliberate violation of security measures to facilitate unfair means in conduct of a
public examination;
(xi) tampering with the computer network or a computer resource or a computer
system;
(xii)  manipulation in seating arrangements, allocation of dates and shifts for the
candidates to facilitate adopting unfair means in examinations;

(xiii)  threatening the life, liberty or wrongfully restraining persons associated with the
public examination authority or the service provider or any authorised agency of
the Government; or obstructing the conduct of a public examination;

(xiv)  creation of fake website to cheat or for monetary gain; and

(xv)  conduct of fake examination, issuance of fake admit cards or offer letters to cheat
or for monetary gain.

4. Conspiracy for unfair means.—No person or group of persons or institutions shall
collude or conspire to facilitate indulgence in any such unfair means.

5. Disruption to conduct public examination.—(1) No person, who is not entrusted or
engaged with the work pertaining to the public examination or conduct of public examination or
who is not a candidate, shall enter the premises of the examination centre, with intent to disrupt the
conduct of the public examination.

(2) No person authorised, engaged or entrusted with the duties to conduct public
examination shall, before the time fixed for opening and distribution of question papers—

(a) open, leak or possess or access or solve or seek assistance to solve such question
paper or any portion or a copy thereof in unauthorised manner for monetary or
wrongful gain;

(b) give any confidential information or promise to give such confidential
information to any person, where such confidential information is related to or in
reference to such question paper for monetary or wrongful gain.

(3) No person, who is entrusted or engaged with any work pertaining to public
examination shall, except where he is authorised in furtherance of his duties so to do, reveal or
cause to be revealed or make known to any other person any information or part thereof which has
come to his knowledge for any undue advantage or wrongful gain.
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6. Other offences.—If any person or group of persons or institution commits any unfair
means or offence under sections 3, 4 and section 5, the service provider shall forthwith report the
offence to the concerned police authorities and also inform the public examination authority:

Provided that if the service provider resorts to unfair means and commits the offence or is involved
in facilitating an offence, the public examination authority shall report the same to the concermned
police authorities.

7. No premises other than examination centre shall be used for public
examination.—It shall be an offence for the service provider or any person associated with the
service provider to cause any premises, other than the examination centre, authorised by the public
examination authority, to be alternatively used for the purpose of holding public examination,
without the written approval of the public examination authority:

Provided that nothing contained in this section shall be an offence where any change in the
examination centre without prior consent of the public examination authority is due to any force
majeure.

8. Offences in respect of service provider and other persons.—(1)Any person,
including the person associated with a service provider, shall be deemed to have committed an
offence if he individually or in collusion with any other person or group of persons or institutions
assists any person or group of persons or institutions in any manner unauthorisedly in the conduct
of public examination.

(2) Service provider or any person associated with it shall be deemed to have committed
an offence if he fails to report incidence of any unfair means or commission of any offence.

(3) Where an offence committed by a service provider is, prima facie, established during
investigation to have been committed with the consent or connivance of any director, manager,
secretary or other officer of such service provider, such person shall also be liable to be proceeded
against:

Provided that nothing contained in this sub-section shall render any such person liable to any
punishment under the Act, if he proves, that the offence was committed without his knowledge and
that he exercised all due diligence to prevent the commission of such offence.

CHAPTER III
PUNISHMENT FOR OFFENCES

9. Cognizable offences.—All offences under this Act, shall be cognizable, non-bailable
and non-compoundable.

10. Punishment for offences under this Act.—(1) Any person or persons resorting to
unfair means and offences under this Act, shall be punished with imprisonment for a term not less
than three years but which may extend to five years and with fine up to ten lakh rupees. In case of
default of payment of fine, an additional punishment of imprisonment shall be imposed, as per the
provisions of the Bharatiya Nyaya Sanhita, 2023 (45 0f2023).

(2) The service provider shall also be liable to be punished with imposition of a fine up to
one crore rupees and proportionate cost of examination shall also be recovered from such service
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provider and he shall also be barred from being assigned with any responsibility for the conduct of
any public examination for a period of four years.

(3) Where it is established during the investigation that offence under this Act has been
committed with the consent or connivance of any Director, Senior Management or the persons in-
charge of the service provider firm, he shall be liable for imprisonment for a term not less than
three years but which may extend to ten years and with fine of one crore rupees. In case of default
of payment of fine, an additional punishment of imprisonment shall be imposed as per the
provisions of the Bharatiya Nyaya Sanhita, 2023 (45 0f2023).

(4) Nothing contained in this section shall render any such person liable to any punishment
under the Act, if he proves, that the offence was committed without his knowledge and that he
exercised all due diligence to prevent the commission of such offence.

11. Organised crimes.—(1) If a person or a group of persons including the examination
authority or service provider or any other institution commits an organised crime, he shall be
punished with imprisonment for a term not less than five years but which may extend to ten years
and with fine which shall not be less than one crore rupees. In case of default of payment of fine, an
additional punishment of imprisonment shall be imposed as per the provisions of the Bharatiya
Nyaya Sanhita, 2023 (45 0f2023).

(2) If an institution is involved in committing an organised crime, its property shall be

subjected to attachment and forfeiture and proportionate cost of examination shall also be
recovered from it.

CHAPTER IV

INQUIRY AND INVESTIGATION

12. Officers empowered to investigate.—(1) An officer not below the rank of Deputy
Superintendent of Police shall investigate any offence under this Act.

(2) Notwithstanding anything contained in sub-section (1), the State Government shall
have the powers to refer the investigation to any Investigating Agency.

CHAPTER V

MISCELLANEOUS

13. Members, officers and employees of public examination authority to be public
servants.—The Chairperson, Members, officers and other employees of the public examination
authority shall be deemed, when acting or purporting to act in pursuance of any of the provisions of
this Act, to be public servants within the meaning of the Bharatiya Nyaya Sanhita, 2023 (45 of
2023).

14. Protection of action taken in good faith by any public servant.—No suit,
prosecution or other legal proceedings under this Act, shall lie against any public servant, in respect
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of anything which is done in good faith or intended to be done in the discharge of his official
functions or in exercise of his powers:

Provided that the public servants in the service of any public examination authority shall be subject
to administrative action in terms of service rules of such public examination authority:

Provided further that nothing shall prevent proceeding against such public servants where, prima
facie case exists for establishing commission of an offence under this Act.

15. Provisions of this Act to be in addition to other laws.—The provisions of this Act
shall be in addition to, and not in derogation of, any other law for the time being in force:

Provided that the provisions of this Act shall have effect notwithstanding anything inconsistent
therewith contained in any other law for the time being in force or any instrument having effect by
virtue of any such law in force.

16. Power to amend THE SCHEDULE.—The State Government may, by notification
published in the Rajpatra (e-Gazette), Himachal Pradesh, amend or vary entries of THE
SCHEDULE.

17. Power to make rules.—(1) The State Government may, by notification in the Rajpatra
(e-Gazette), Himachal Pradesh, make rules to carry out the purposes of this Act.

(2) In particular and without prejudice to the generality of the foregoing power, such rules
may provide for all or any of the following matters, namely:—

(a) tolay down procedures, processes and activities for being adopted to conduct the
public examination; and

(b) any other matter which is to be or may be prescribed.

(3) Every rule made under this Act shall be laid, as soon as may be after it is made, before
the Legislative Assembly, while it is in session, for a total period of not less than ten days which
may be comprised in one session or in two or more successive sessions, and if, before the expiry of
the session in which it is so laid or the sucessive sessions aforesaid, the Legislative Assembly
agrees in making any modification in the rule, or decides that the rule should not be made, the rule
shall, thereafter have effect only in such modified form or be of no effect, as the case may be, so,
however, that any such modification or annulment shall be; without prejudice to the validity of
anything previously done under that rule.

18. Power to remove difficulties.—(1) If any difficulty arises in giving effect to the
provisions of this Act, the State Government may, by order, published in Rajpatra (e-Gazette)
Himachal Pradesh, make such provisions not inconsistent with the provisions of this Act, as appear
to it to be necessary for removal of difficulty:

Provided that no such order shall be made under this section after the expiry of two years from the
commencement of this Act.

(2) Every order made under this section shall be laid, as soon as may be after it is made,
before the State Legislative Assembly.
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THE SCHEDULE
[See section 2 (1)]

ANY EXAMINATION CONDUCTED BY—
1.  Himachal Pradesh Public Service Commission, Shimla.

2. Himachal Pradesh Rajya Chayan Aayog, Hamirpur.
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